| TEM NO 49 COURT NO. 7 SECTI ON 1|
SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS
CRL. M P. NO 4601-4602/2016 IN CRIM NAL APPEAL NO  1488/2015
DEVENDRA MOHAN APPELLANT( S)
VERSUS
STATE OF UTTAR PRADESH AND ANR RESPONDENT( S)
(FOR DI RECTI ONS AND DEXEMPTI ON FROM FI LI NG O T. AND OFFI CE REPORT)
Date : 18/04/2016 This Cl.MP. was called on for hearing today.
CORAM : HON&#39; BLE MR JUSTI CE RANJAN GOGO
HON&#39; BLE MR JUSTI CE PRAFULLA C. PANT
For Appellant(s) M. K V. Vishwanat han, Sr. Adv.
M. Shri Singh, Adv.
M. Aditya Wadhwa, Adv.
M. Shivendra Singh, Adv.
M. Ranmendra Mhan Pat nai k, Adv.

For Respondent(s) Ms. Kiran Suri, Sr. Adv.
M. Rajiv Nanda, Adv.

M. MK Mroriya, Adv.

For M. B. V. Balaram Das, Adv.

M. Raj esh Kumar Maurya, Adv.

M. Abhisth Kumar, Adv.

UPON hearing the counsel the Court made the follow ng
ORDER

CRL. M P. NOCS. 4601-4602/2016 | N CRI M NAL APPEAL NO. 1488/2015

| ssue noti ce.

Reply to the Cl.MPs. of the C.B.1. be filed within

four weeks from today.

In t he meanti e, bai | grant ed to t he accused -

appl i cant - Devendr a Mohan shal | conti nue. The deposi t
Rs. 50, 00, 000/ - (Rupees Fifty | akhs) or der ed by t he | ear ned

trial Court shall renmamin in abeyance until further orders.
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